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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

O.A. No.1 of 2007

DATE OF DECISION :  08.01.2007

Sri 8. C.Dutfa & Others

........................ ettestrcan et eegesarsseassasensasensssensnsascenseneecee | Applicant/s

Mrs. RS.Choudhury, Mr.G.Rahul’ _

...................................................... reereereenriercensanseraaneeenennss BAVOCAte for the
o ‘ Applicant/s.

- Versus -

U.0.J & Others | ‘

Crere st uutie e araas e araseat s e arensarranneassatnnnsisuesonenseeanenneinon e Respondent/s

DrJ.1.Sarkar, Railway counsel

LT TS PP UUTURIPIDIONY - Ve /21o: 17-3 (33 ot 711
’ \ Respondents

CORAM
HON'BLE MR K.V. SACHIDANANDAN, VICE-CHAIRMAN

1. Whether reporters of local newspapers ' @
may be allowed to see the Judgment ? .
2.  Whether to be referred to the Reporter or not 2 Yé/N 0

3.  Whether to be forwarded for inc}uding in the Digest
Being complied at jodhpur Bench & Other Benches ? yélNo

4. Whether their Lordships wish to see the fair cOpy
of the Judgment ? : s/No
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH
" Original Application NoA of 2007 |
Date of order: This the 8 Ijay of January, 2007.
HON'BLE MRK.V.SACHIDANANDAN, VICE-CHAIRMAN

1 Sri Samaresh Ch.Dutta
C/0.Swapan Roy,
Kamakhya Calony
Guwahati, Kamrup, Assam
781012

2. - SriChandan Mazumdar
C/0O.Sri Ashok Bhowmick
DS/36/G Rest Camp
Guwahati-781012

3.  Sri Ajit Mukherjyee ' '
- Resident of Railway Quarter No. 10 //B BBBC Colony
. P.O.Pandu District Kamrup Assam

4.  Sri Dipak Nath
Resident of Loco Colony
Near Riy,Quarter Number 135/C
P.0.Pandu District Kamrup Assam

5. Sri Dipak Kumar Chakraborty -
C/O. Santosh Chakraborty
Quarter No.2A Rest Camp

: (;uwahah—ll

6. Sri Ral,an Dey-

Clo.Ajit Mukherjyee - .
- BBC Colony Near Quarter No.107/B
P.O. Pandu Guwahati-12

7.  SriJaydev Chandra Dey
- C/o Bimal Dey
American Colony
Near Ramkrishna Mission
Bye Lane No.3
House No.56/57
Guwahati-12
Applicants

By Advocates Mrs. R. S. Choudhury, Mr. G.Rahu}
-Versus-
1. The Union of India,

Represented by the Secretary to the
Govt. of India,

Ministry of Railways '
‘Rail Bhawan, New Delhi | _—
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2. General Manager(l)
N.F.Railway
Maligaon,Guwahati-11

3.  Divisional Railway Manager(F)

~ N.F.Railway, Lumding

4.  Railway Becruitment Board, Guwahati
Represented by its Chairman '
Station Road,Guwahati-781001.
Respondents

By Advocate Dr j . L. Sarkar, Railway Standing Counsel

ORDER(ORAL)

K.V.SACHIDANANDAN,V.C:

Thé claim of the \applicants is that they have worked as
Casual Labours at differént places. During the different period .’:h‘e
applicants have s’u,r,.ce.ssf:x,tiljT ‘compieéed the eiigibi}it’f period for
consideration of re-engagemenfrs of ex-casual labourer, which wés
formulated by Government of India as per palicy decision. According
to them the Railway Board has formulated various schemes from time
to time for re-engagement or abéorption of thve ex-casual lahourers in
regular substantive posts and fo regularise the éervi-ces of existing
césuai employees. For absdx‘ption of ex-casual labourers the Railway
Authorities are required té maintain the | Live Register and
supplementary live Register. The Govt. of India in the Department of
Railway took aiboliay decision in the‘yea.tr' 1998 to the‘ effect that the
casual labourers who were ‘diséﬁgagéd prior to 01.01.1981 would be
engaged from time to time subject to availability of regular

substanfive posts.

2. The applicants have made several rep.resentat‘ions dated

8.12.2006(An_nexure J series ) individually before the 20d Respc:hdent.
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But the Respondents have not yet  considered their case. Being
aggrieved the applicants have filed this O.A. seeking for the following

reliefs:- ,

(@) A direction to the Respondents to
include the names of the applicants in
the Live Register/Supplementary Live
Register of Ex-casual workers. '

(b} A Direction to the Respondents to absorb
the Applicants in the same way as has
been done with regard to the 194
similarly situated ex-casual workers.

{c) Adirection to the Respondentis to issue a
similar Order in favour of the applicants
like that of Order No.EW/261/1 Pt. IT
dated 03.02.2005 issued by the Railways
appointing 25 Nos. of Khalasis.

(d) A direction to the Respondents to
consider the representations submitted
by the applicants on 08.12.2006 and

thereafter to pass speaking orders
thereon.”

3. I have heard Mr. G. Rahul learned counsel for the |
applicant | and DrJ .L.Sérkar learned Railway counsel for the
Respondents. When the matter came u;;) for hearing the learned
counsel for the applicants has submitted that in identical matters, in
O.A.No0.248 of 2006and 0.A.N0.227 of 2004 this Tribunal vide orders
date;d 23.10.2006 an& 12.03.2005 directed the Applicants to submit
individual representations with relevant docﬁments availtable with
Ehem before the Respondent authﬁrities and 'on receipt of such
representations the qompeteiit authority was directed to consider and
dispose of the representations with speaking order within a period of
four months. The counsel for the applicants hae ‘submitted that he
will be satisfied if direction ‘isrgiven to the Respondents o dispése of
the representai:iops. DrJ.L.Sarkar,‘ counsel for the:Respcndents has

submitted that the applicants have filed this O.A. after a long lapse
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“bhutA it may be entertained. The counsel for the applicant has also
submitted this Hon'ble Tribunal while disposing of the O.A.N0.227 of
04 vide its order dated 12.03.2005 also made a épeciﬁc observation

which is reproduced below:-

“If the order dated 03.02.2005 was passed in
the case of similarly situated persons, i.e. if
those persons were also ex-casuai labourers:
who did not furnish the required details in
1987 pursuant to the circular issued by the
Railway Board and they had filed Original
Application after long lapse as in the case of
the Applicants certainly the Applicants if they
do satisfy the requirement of the scheme, are
also entitled 'to the same treatment. This will
be borne in mind while passing the order
disposing of the representation to be filed by
the Applicants as directed herein above.”

4. | Considering all aspects of the matter, I am of the view that
direction is to be given to the ResApondent to consider the.
representation of the applicants. Therefore, I direct the 2‘;"'
respondent or any other cémpei:ent authority to consider the

representations, if filed, within a time frame of four weeks from to day

and disi)ose of the same within 4 months thereafter by a speaking

order.

The O.A. is accordingly, disposed of. There will be no

Y ——

(K.VSACHIBANANDAN])
VICE-CHAIRMAN

order as to costs.

——

LM
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

1998 -

25.03.1999

21.05.2005

GUWAHATI BENCH, GUWAHATI

SYNOPSIS/LIST OF DATES

The Govt. of India in the department of Railways took a policy decision

to the effect that the Casual labourers, who were disengaged prior to

01.01.1981, would be engage from time to time subject to availability of

Register Sustentative Posts. Vide the said policy decision, concerned
authorities were directed to prepare and maintain Live Register and
Supplementary Register indicated names of Casual employees.

(Annexure — A Colly, Pg. )

The Applicants, who were engaged in scveral Divisions of the
North-East Fronlier Railway as casual labourers and disengaged
subsequently, approached the concerned authorities enquiring if their
names had figured in the Live Register or the Supplementary Live
Register. As no positive response was forthcoming from the
Respondents, several representations were submitted by them.

(Annexure - B Colly, Pg. )

The Respondent authorities under some extrancous considerations

prepared a list of Ix-Casual labourers, which was deemed as

interpolated seniority list. However, the names of those persons who

were included in the said list were engaged much later than the
Applicants.
(Annexure - P, Pg. )

Some of the ex-Casual Jabourers, who were similarly placed like that of
the Applicams. herein and who were denied absorption by the
Respondents approached the Hon’ble Central Administrative T ribunal,
Guwahati Bench by liling Original Application No. 140 of 2002. This

Hon’ble Tribunal while disposing the said Qriginal Application directed

L.
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T 12.05.2005

the Applicants herein to submit individual representations and further
directed the authorilies to consider the same.

(Annexure - E, Pg. )

The Applicants of the aforementioned Original Application No. 140 of
2002 submitted individual representations. which were rejected by the
Respondents. Being aggrieved, the Applicants  once again approached
this Hon’ble Tribunal by filing a fresh Original Application, which was
disposed of by the IHon’ble Tribunal with a direction to the Respondents to
consider the representations submitted by the Applicants and to absorb the
Applicants if they are not already absorb in the next vacancies that will

arise at the carlicst.

The * Applicants “herein  being  similarly situated have

approached this Hon’ble Tribunal by preferring the present Original

Application praying for a similar relicf,



’ BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

(An Application Under Section 19 of the Administrative Tribunal Act, 1985)

GUWAHATI B]ENCH,' GUWAHATI

~

ORIGINAL APPLICATIONNO. 1 OF200&
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Sri Samaresh ch. Dutta

C/b Swapan Roy
Kamakhya Colony
Guwahati, Kamrup, Assam

781012

Sri Chandan Mazumdar

C/o Sri Ashok Bhowmick
DS/36/G, Rest Camp.
Guwahati 781012

Sri Ajit Mukherjyec
Resident of Railway Quarter No 107/B, BBC Colony

P.O. Pandu Dist Kamrup Assam -

Sri Dipak Nath

Resident of Loco Colony

Near Rly. Quarter Number 135/C

P.O. Pandu District Kamrup Assam

Sri Dipak Kumar Chakraborty
C/O Santosh Chakraborty
Quarter No. 2/A. Rest Camp
Guwabhati-12

Sri Ratan Dey

Cl/o Ajit Mukherjyce

BBC Colony Near Quarter No. 107/B
P.O. Pandu Guwahati 12 |
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AN

) Sri Jaydev Chandra Dey
C/o Bimal Dey
American Colony
Near Ramkrishna Mission
Bye Lane No 3
House No. 56/57
Guwabhati 12
......... APPLICANTS.

-AND-

1. The Union of India.
Represented by (he Secretary to the
Govt. of India '
Ministry of Railways -
Rail Bhawan, New Delhi

2. General Manager (1),
N.F. Railway,
Maligaon, Guwahati - 11.

3. Divisional Railway Manager (P),
N.F. Railway,
Lumding.

4. Railway Recruitment Board, Guwahati
Represented by its Chairman
Station Road, Guwahati-- 781 001
: ... RESPONDENTS

DETAILS OF THE APPLICATION

PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE:

That the present application has been directed against the refusal of the
respondent authorities 10 re-engage the applicants as casual labourers in terms of

the policy decision taken up by the Govt. of India, Department of Railways.

JURISDICTION OF THE TRIBUNAL:

The Applicants declare that the subject matter in respect of which the application
1s made is within the jurisdiction of this Hon’ble Tribunal. :
2A, Preaoyrern to Approochk He toitbe Jredb noal ’b;z &.Jmﬂ:{ﬂ‘
Periiom. wnde Rule 4 (5 () af Cemirad Adonimuboiive
Aselbvnad  ( Pro codnhe) Rl AT,
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LIMITATION:

The Applicants further declarc that the application is within the limitation period

prescribed under Section 21 of the Administrative Tribunal Act, 1985.

FACTS OF THE CASE :

4.1

4.2

That the Applicants arc citizens of India having their permanent residences
within the State of Assam and are as such entitled to all the rights,
priviléges and protections guaranteed to the citizens of India under the
Constitution of India and the laws framed thereunder. The applicants
have a common and identical cause of action and as such have approached

this Hon’ble Tribunal by filing a common Original Application.

That the Indian Railway requires large number of casual labourers for
carrying out the regular maintenance works and for undertaking various
new projects. Such casual labourers so engaged either in maintenance
works or in project works are called open line workers or project workers.
The casual workers are generally engaged and disengaged from time to
time. The Railway Board has formulated various schemes from time to
time for reengagement or absorption of the ex-casual labourers in regular
substantive posts and to regularize the services of existing casual
employees. For absorption of ex-casual labourers the Railway Authorities
are required to maintain two separate registers namely- Live Register and
Supplementary Live Register. The Govt. of India in the Department of
Railway took a policy decision in the year 1998 to the effect that the
casual labourers who were disengaged prior 1o 01.01.1981 would be
engaged from time to time subject (o availability of regular substantive
posts earmarked in this regard. as and when required. The concerned
authorities were directed to prepare and maintain the Live Register and
Supplementary Live Register to indicate the names of the casual
employees and other particulars like their engagement, disengagement,
place of work etc The Ministry of Railway formulated various schemes
and policies to absorb cx-casual labourers and thereby directed the
concerned authorities to [ollow the necessary formalities at the time of
such absorption. e it stated herein that the casual labourers who were
disengaged long back could not confine themselves to the respective place
of works. They had to move from one place to another in search of
livelihood.  As such, it was incumbent on the part of the Respondent
Authorities to give a proper and wide notice at the time of their decision to

absorb ex-casual labourers in their establishments. In absence of such
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4.3

4.4.

A

notices being given proper and wide publicity, no effective consideration

can be given to the cases of the various ex-casual labourers.

Copies of the relevant notifications
regarding the policy decision of the Railway
to absorb ex-casual labourers are annexed

herewith and marked as ANNEXURE - A

Colly.

That, the Applicants herein were engaged in various Divisions of the N.F.
Railway as casual labourers and were disengaged subsequently. Like
other ex-casual labourers most of the Applicants had to leave their place of
work in search of other sources of livelihood. Pursuant to the formulation
of the scheme for regularisation of ex-casual labourers a large number of
vacancies were sought to be filled up under the Lumding Division. Inspite
of taking such a decision of filling up of a large number of vacancies by
ex-casual labourers, the Authorities failed to give a proper and wide
notice. As such, the Applicants did not have the knowledge of such a
decision taken by the concerned authoritics at the relevant point of time.
However, immediately upon coming to know about the said decision, the
Applicants approached the Respondent Authorities enquiring if their
names figured in the Live Register or the Supplementary Live Register.
The Applicants submitted applications along with their discharged
certificates for re-engagement as casual labourers. As no positive
response  was forthcoming from the Respondent Authorities, the
Applicants  submitted several represeintations. However, such
representations failed to evoke any response from the concerned

authorities.

Copies of the representations submitted by
some of the Applicants are annexed

herewith and marked as ANNEXURE — B

That, the Applicants were shocked and surprised when they came to know
that the Respondent Authorities had absorbed a group of ex-casual
labourers numbering about 194 (One hundred ninety-four) and most of
whom were engaged much later than the Applicants herein. The

Respondent Authorities had prepared a list of the 194 workers excluding

the Applicants hercin without any valid reasons or justifications. Being

aggrieved, the Applicants approached the concerned authorities and they

3@ rzeSn BA. 5 e
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were assured that enquiries shall be made from the work sites where they
had last worked and on receipt of the records from the work sites their
names will be considered for absorption. Be it stated herein that the
authorities had given a commitment to absorb the applicants much prior to
the aforementioned Policy Decision of 1998. During the tenure of their
engagement as ex casual labourers service record books were duly issued
to the applicants which revealed their nature and period of employment
and also that the salaries were duly drawn by the Applicants. Despite
receiving such reports in favour of the Applicants, the Respondent

authorities refused to consider their cases for absorption.

Copies of the relevant portion of the service
record books of the applicants showing their
status 1s annexed herewith and marked as

ANNEXURE - C Lo “)’ .

That, the present Applicants are ex-casual labourers who had worked
under the different Divisions of the NF Railway and at different work
sites. As has already been stated herein above that after being discharged
the Applicants had to move to some other places in search of livelihood,
they were unaware of the relevant schermes and policies formulated by the
Respondent Authorities for absorption of the ex-casual labourers.
Moreover, for reasons best known, the Respondent Authorities did not
give proper publicity of such schemes and policies and did not even notify
any decisions taken based on such schemes in the offices concerned which
again prevented the Applicants from getting any information. The
Applicants who subsequently came to know about the schemes pertaining
to absorption of ex-casual labourers, submitted their applications, but their
applications were never considered by the concerned authorities.  The
authorities most deliberately did not consider the cases of the Applicants
and the Applicants were deprived of the benefits conferred upon them by
the aforesaid schemes for no fault of their own. Although, the 194
labourers who "have been absorbed, where similarly situated like the
Applicants, yet the Applicants were discriminated against and were denied
their right for absorption. Be it staled herein that amongst the 194
labourers who were absorbed by the Respondent Authorities most of them
were engaged much after the Applicants. As such, the actions of the

Respondent Authorities in refusing to consider the cases of the Applicants

- for absorption are arbitrary, unfair, unreasonable, illegal, discriminatory,

malafide and capricious.

B amarweh ch. R bt
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4.6

4.7

4.8

4.9

That, the Respondent Authorities prepared a list dated 25.03.1999 of Ex-
casual labourers which was deemed as interpolated seniority list. The said
list was taken to be the basis while absorbing 194 numbers of ex-casual
labourers. Be it stated herein that the workers who were included in the
list dated 25.03.1999. were similarly situated like that of the present
Applicants. Turther, the cases of the present Applicants are more genuine
than most of the workers included in the list, as they were engaged much
later than the Applicants. The cases of the present Applicants were duly
covered by the concerned circulars/schemes of the Railway Board but the
Respondents deliberately rejected their applications arbitrarily for some

extraneous considerations.

Copy of the said list dated 25.03.1999 is
annexed  herewith © and marked as

ANNEXURE - D.

That, the Applicants respectiully beg to state that the maintenance of Live
Register or Supplementary Live Register is the responsibility of the
Respondents. The Respondents have always kept those registers secret
and there was no scope for the Applicants to ascertain whether their names
were included in the said Register or not and the Respondents refused to
inform the Applicants about the inclusion of their names in the Register.
The Applicants were never given any opportunity to submit representation
for registering their names in Supplementary Live Casual Register. Be it
stated herein that even if any notice was issued by the Respondents to this
effect, yet the same was neither notified in the Notice Board nor was

published in the local Newspapers. .

"That, the ‘RSS]I)()I](_lCﬂlS have screened/selected a group of ex-casual

labourers numbering 194 excluding the Applicants in a very arbitrary and
unfair manner. Although the position of most of the Applicants were
better than those Casual labourers included in the said list of 194 workers,
they have not becn considered for absorption/regularisation of their

services without assigning any reason, whatsoever.

That, some other similarly situated ex-casual labourers under Lumding
Division, who were also denied absorption by the Respondents
approached the Hon’ble Central Administration Tribunal, Guwahati Bench

by filing an Original Application being. O.A. No. 140/2002. This Hon’ble

~ Tribunal after hearing the parties disposed of the said Original Application

vide Judgment and Order dated 21.05.2003 directing the Applicants
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therein to submil individual representations before the Respondent
Authorities and further directed the Respondent Authorities to consider
their cases as per law and pass appropriatc orders within a period of 6 (six)

months from the receipt of such representations.

A copy of the Judgment and Order dated
:21.05.2003 passed in O.A. No. 140/2002 is
annecxed  herewith  and  marked  as

ANNEXURE - E.

That, thereafter the Applicants in Original Application No. 140/2002
submitted individual representations along with all the relevant documents
before the Respondent Authoritics. However, Ll;e, Respondents rejected
the representations submitted by the Applicants and thereby refused to
consider their cases. Being highly aggricved and dissatisfied by such
actions of the Respondents. the Applicams once again approached this
Hon’ble Tribunal by filing a fresh Original Application being O.A. No.
227/2004. This Hon’ble Tribunal :;;ﬁcr detailed deliberations vide
Judgment and Order dated 12.05.2005 directed the Applicants to make
fresh individual representation with all necessary documents along with
copies of the Orders of the 'I'ribunal dated 02.08.2000 and 03.02.2005. Be
it stated herein that some similarly situated ex-casual labourers had
approached the Hon'ble Central Administrative Tribunal, Calcutta Bench
by filing an Original Application being O.A. No. 160/1990 which was
disposed of vide Order dated 02.08.2000 directing the Respondents therein
to absorb the Applicants as Khalasi, if not they arc already absorbed in the
next vacancies that will arise at the carliest. Pursuant thereto, the
Applicants of Original Application No. 160/1990 were appointed as
Khalasi vide Respondent’s order No. EW/261/1 PuIl. This aspect of the
matter was brought to the notice of this Tribunal by the Applicants in
Original Application No. 227/2004. As such, while disposing of the said
Original Application by the Ilon’ble Tribunal vide Order dated 12.05.2005
the Applicants were directed to produce a copy of the said Order dated
02.08.2000 and Order dated 03.02.2005 issued by the Railways
before the Respondent Authorities. 1t was further directed that the
Respondents must duly consider the cases of the Applicants with reference
to the relevant sch(:mc- and appropriate orders be passed thereafter. This
Hon’ble Tribunal while disposing of the O.A. No. 227/2004 vide its order

dated 12.03.2005 also made a specific obscrvation to the effect that

ade’h Ch. D Me
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4.11

4.12

. if the order dated 03.02.2005 was passed in the case of similarly
situated persons, i.e. if those persons were also ex-casual labourers who
did not furnish the required details in 1987 pursuant to the circular
issued by the Railway Board and they had filed Original Application
after long lapse us in the case of the Applicants certainly the Applicants,
if they do satisfy the requirement of the scheme, are also entitled to the

same treatment. This will be horne in mind while passing the order

Temrer 4t v 2

disposing of the representation to be filed by the Applicants as directed

herein above "

Copies of the Order dated 02.08.2000 passed
by the Hon’ble Central Administrative
Tribunal., Calcutta Bench' passed in O.A.
No. 160/1990,, letter of Appointments dated
03.02.2005 and Order dated 12.05.2005
passed by this Hon’ble Tribunal in O.A. No.
227/2004 arc annexed herewith and marked
as ANNEXURE - F, G &H respectively.

That, the Applicants respectfully beg to state that they are ex-casual
labourers situated cxactly in similar position to those of the Applicants in
O.A. Nos. 1407200, 160/1990 (filed before the Calcutta Bench) and O.A.
No0.227/2004. The Applicants have also been unfairly and unreasonably
discriminated against and have been illegally denied the right of
absorption by the Respondent Authorities. The Respondent Authorities,
for reasons best known have refused to consider the applications and
subsequent representations submitted by the Applicants for enrollment of

their names in the Supplementary Live Registers

That the Applicants deem it pertinent to mention herein that as many as
fifty five numbers of ex casual labourers who were denied consideration
by the respondent authorities approached this Hon’ble Tribunal for
ventilating their grievances by preferring an O.A., being O.A No
248/2006. This Hon’ble Tribunal while disposing of the said O.A vide
Order dated 23.10.2006 was pleased to direct the apblicants therein to
submit individual representations with relevant records before the
Respondent authorities and on receipt of the same the Respondent
authorities were directed (o disposc of the same with speaking - orders

within a period of four months.

SamarieSh Ch. D He
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4.14

Copy of the aforesaid Order dated
23.10.2006 passed by this Hon’ble Tribunal
in O.A. No 248/2006 is annexed herewith
and marked as ANNEXURE- 1

That the Applicants herein have also submitted individual representations
before the Respondent authorities on 08.12.2006 with all the relevant
records available with them, making a prayer for their re absorption as
casual labourers . However such representations submitted by the
Applicants are yet to evoke any positive response from the Respondent
authorities and the Applicants are yet to get any effective consideration at

the hands of the respondents. . Being highly aggrieved and dissatisfied by

_such actions of the Respondents, the Applicants have no other option but

to approach this Hon’ble Tribunal by filing the present Ol‘iginal

Application.

Copies of the representations submitted by
the Applicants on 08.12.2006 are annexed
herewith and marked as ANNEXURE-J

* That, the present O.A. has been filed bonafide and in the interest of

Justice.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

5.1

52

For that the Railway Board, i.e. the Respondent No. 4 herein, has created
certain legal rights for absorption of the Applicants as ex-casual labourers
pursuant to a policy decision of the Government of India in the
Department of Railways. However, the refusal on the part of the
Respondents to consider the cases of the Applicants for absdrption have
taken away such rights bestowed upon the Applicants by the policy
decision of the (Jovernment. As such, the actions of the Respondents are
arbitrary, unreasonable, unfair, illegal and discriminatory and are liable to
be interfered with by this Hon’ble Tribunal.}

For that the purported circulars/Notices/Orders issued by the Railway
Board from time to time regarding the absorption of ex-casual labourers
were not properly published either by putting up in the Notice Boards of

different offices functioning under the NF. Railways or by publishing the

-9



5.3

5.4

5.5

5.6

5.7

10

same in the local Newspaper. As such, the actions of the Respondents are
violative of the principle of natural justice and administrative fair play.
By resorting to such a course of action, the Respondents have most
illegally and deliberately denied the rights of the Applicants of proper and
effective consideration for absorption as ex casual labourers in terms of
the policy decision of the Government of India. As such, the Applicahts

are entitled for appropriate reliefs before this Hon’ble Tribunal.

FFor that the Respondents while preparing the Supplementary Live
Registers of ex-casual labourers have acted in a manner, which is contrary
to the established norms and procedures. Hence, the actions of the
Respondents are illegal, arbitrary. malalide, unfair, unreasonable and

capricious. The Respondents have acted in such a manner, under some

~extraneous and political considerations and hence, are liable to be

interfered with at the hands of this Hon’ble Tribunal.

For that the Respondents have acted illegally and against the legal
provisions by allowing 194 similarly situated ex-casual labourers like
those of the Applicants herein to enjoy the benefits of the new policy of
regularisation and abrsorptioh and, at the same time denying the same
benefits to the Applicants. Such actions of the Respondents are violative
of the fundamental righ.ls of the Applicants as guaranteed under Articles

14 and 16 of the Constitution of India.

For that the cases of the Applicants herein are similar to those of the
Applicants in O.A. No. 140/2002, 227/2004, 248/2006 and in O.A. No.
160/1990 (preferred before the Hon’ble Central Administrative Tribunal,
Calcutta Bench) and as such, the Applicants are also entitled to similar
reliefs. Therefore, this Hon'ble T ribunal may be pleased to pass a similar
order in favour of Applicants herein, as it had earjier passed on 12.05.2005

in respect of the Applicants in O.A. No. 227/2004.

For that, the cases of the Applicants are similar to those employees who
were appoinied vide order dated 03.02.2005 issued by the Railways
pursuant to the order (lzz‘le:cl'02.()8.2000 passed by the Hon’ble Central
Administrative 'If'ribuﬁal, Calcutta Bench in O.A. No. 160/1990. As such,
the Applicants hercin are entitled for a direction by this Hon’ble Tribunal

for absorption-as ex-casual labourers.

For that, in any view of the matter. the actions of the Respondent

Authorities are violative of the fundamental as well as other legal rights of

v

o
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the Applicants and as such, are liable to be interfered with by this Hon’ble

Tribunal.

5.8 For that, this application is filed bonafide and in the interest of justice.

DETAILS OF REMEDIES EXHAUST ED :

The Applicants declare that they have no other alternative and efficacious remedy ~,

available to them except by way of this instant Original Application.

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY
OTHER COURT:

The applicants declare that no other application, writ petition or suit in respect of J
the subject matter of the instant application is filed before any other Court,
Authority or any other Bench of the Hon’ble Tribunal nor any such application,

writ petition or suit is pending before any of them.

RELIEF SOUGHT FOR :

Under the facts and circumstances stated above. the Applicant prays that this
application be admitted. rccm‘ds.be called for and notice be issued to the
Respondents to show cause as to why the reliefs sought for in this application
should not be granted and upon hearing the parties and on perusal of the records,

be pleased to grant the following reliefs:

(a) A direction to the Respondents to include the names of the Applicants in

the Live Register/Supplementary Live Register of ex-casual workers.

) A direction to the Respondents to absorb the Applicants in the same way
as has been done with regard to the 194 similarly situated ex-casual

workers.

(©) A direction to the Respondents to issuc'a similar Order in favour of the
Applicants like that of Order No.EW/261/1 Pt.1l dated 03.02.2005 issued
by the Railways appointing 25 Nos. of Khalasis.

(d) A direction to the Respondents to consider the representations submitted
by the Applicants on 08.12.2006 and thercafter to pass speaking Orders

thereon.
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(e) Cost of the Application.

(H Any other relief or reliefs (o which the Applicants are entitled to, under the

facts and circumstances of the case as may be deemed fit and proper by

the Hon’ble Tribunil.

INTERIM RELIEF:

Direct the Respondents not to absorb any ex-casual labourers without considering

the cases of the present Applicants.

The application is filed through Advocate.

PARTICULARS OF THE LP.O :

(i) IPONoDREFIILTER
() Date 14. ) 6 -
(i)  Payable at : Guwahati.

LIST OF ENCLOSURES :

As stated in the index.

S e ehh A B ba
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VERIFICATION

I, Shri Samaresh Chandra Dutta, son of late Ramesh. Chandra Dutta, aged about
47 years, resident of Kamakhya Colony, Guwahati-12, Assam, do hereby solemnly affirm
and verify that I am the Applicant in the instant application and as such, I am fully
conversant with the facts and circumstances of the case. 1 have been‘duly authorized to
sign this verification on behalf of the other Applicants also 'i'he statemem.s made in
Paragraphs 4.1, 4.3, 4.5, 4.7, 4.8, 4.11 ,4.13 and 4.14 are true to my knowledge and those
made in Paragraphs 4.2,'. 4.4, 4.6, 49 4.10 and 4.12 are matters of records derived

therefrom, which I believe to be true and the rest are my humble submissions before this

Hon’ble Tribunal. o

And I sign this verification on this the g~ th day of January 2007 at Guwahati.

3 amariefh Ch - Bettzr

SIGNATURE OF THE APPLICANT



(Typed copy) ANNEXURE-A colly

GOVERNMIENT OF INDIA
MINISTRY OF RAILWAYS (RAILWAY BOARD)
RBE No.232/98
NO. EC(G) 11/98/CL/32 New Delhi dated 09.10.98

To:  The General Manager (P)s
All India Railways & Production Units etc.
(As per standard list)

Sub:  Screening of casual labour borne on the live/supplementary live casual
labour register.

1. As the Railways are aware, the extant instructions require that Casual Labour
Live Register should be maintained for Open line casual labour (unit-wise) and for the
Project casual labour (Division-wise) for each Departinent in each Division. The copies
of these live registers are to be invariably maintained in the Divisional Office and up-
dated every year.

1.1 Similarly Supplementary Casual labour Live Registers are to be maintained
Division-wise separate for both Open line and Project casual labour who were
discharged prior to 1.1.81tor for want of work or due to completion of work and not re-
engaged thereafter and who had applied by 31.3.87 for the purpose and were found
eligible for the purpose by a Committee of Officers on cach Division.

2. Now that the Casual [.abour on roll have been absorbed under the special live
during the period from 1.5.96 to 31.3.98, further, vacancies in the different departments
of a Division/Unit may be filled up by screening the casual labour borne on the Live
Register(s) and after exhausting them, by screening those borne on the Supplementary
live register of the Division Unit.

2.1 In case of the casual labour bome on casual labour live registers, the
Regularisation will continue to be as per their turn according to seniority based on the
number of days put in by them as casual labour.

2.2 However, in case of the casual labour borne on supplementary live register, the
extant instructions which stipulate that the persons borne on supplementary live register
will be considered for regularisation based on the service afier re-engagement after 1.1.81
(it may be noted that after such re-employment they would have in any case appeared in
the live register as well) have now lost relevance. The same are therefore, modified to
provide that the regularisation of casual labour borne in casual labour supplementary live
register will be considered in accordance with the number of days in by them prior to
1.1.81, those falling in this category being placed enable below any who may have
rendered service after re-engagement afier 1.1.81.

3. Board desire the Notice of screening alongwith the lists of persons to be screened
out of the persons borne on the Live Register and or Supplementary Live Register as the
casc may be (the total no. of persons on the l.ist being equal to the no. of vacancies
required 1o be filled up by the screening), shall be issued under the signature of as Officer
of the Personnel Branch of the Division concerned. In addition to displaying the Notice
alongwith the list, on the Notice Board(s), etc. he will also send a letter under his
signature enclosing a copy of the Wotice and the list to each of the individuals concerned
by Recgistered Post. A/D advising that in case the individual does not turn up, his name
will be deleted from the Casual Labour Live Register/Supplementary Casual Labour
Registers as the case may be. and that thercafter he would have no further claim for
considcration for absorption by screening in" Group ‘B’, so that there is no difficulty in
taking action for deletion of the names. of those who do not turn up.
Sd/- Devika Chhilara

Director, [istablishment (N) Railway Board
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Northeast Frontier Railway

Office of the
General Manager (P)
Maligaon, Guwabhati-11
RECT 884
570 PL.XII(C)
To:
GM (Con), Maligaon
All PHODs, ALL DRMs & All DAOs,

All controlling Officers of Non-Divisionalised Offices,
The GS/NFREU, NFRMU & AISCTREA

Sub:  Screening ol Casual Labour borne on the Live Supplementary Live
Casual Labour register.

A copy of Railway Boards letter No. EONG)I1/98/CL/32 dated 09.10.98 on
the above mentioned subject is forwarded for information and necessary action. It is
clarificd that screening of ex-casual labour borne on the live/supplementary live Casual
Labour Register against vacancies in the various departments would not be a matter of
course and automatic but this process has to be decided based on justification regarding
f(illing up of vacancies in a particular department. Proposals for appointment of ex-casual
labour from these registers would continue to be sent 1o HQ for obtaining GM’s approval
and only after the approval is conseyed to the division. they would take further necessary
action regarding appointment of such ex-Casual Labour against vacancies by screening
them according to seniority. For any further clarifications of any doubts reference to HQ
must invariably be made. Board’s earlicr letters mentioned in the margin on their present

letter were circulated as under:-

Board’s letter No. & date CPOs Circular No. & date

1. E(NG)IN/84/CL/41 date 02.03.87 1. E/ST/T1(C) dated 13.03.87
(DRMs only)
2. E(NG)I1/84/CL/41 date 21.10.87 2.DO f\;().E/57/l 1(C) dated 11.11.87
3, E(N(i)“/78/CL/2 date 21.02.84 3. Rect.686.E/57/0PL.X(C) dated 16.03.84
4. lff(N(i)ll/7?§/(:l.,/11] date 02.11.84 4. Rect.706.5/57/0 Pt.X (C) dated 10.01.85
5. E(N()HI/T8/CL./2 date 25.04.86 3. Rect. 732.E/57 Pt.XI(C)  dated 21.05.86
6. E(NCG)HI1/78/CL/38 date 12.06.87 6. E/57/0 Pt.X1(C) dated 09.07.87
7. l._:,(N(i)ll/79/CL/2 date 03.03.82 7. Reet. 644/E/57/0 PLIX(C) dated 08.04.82
8. E(NG)II/88/CL/18 date 01.11.88 8. Rect 766/E/57/11 Pt.1I(C) dated 25.11.88
Sd/ cligible
Dy. CPO/IR

For General Manager(P)
NF Railway, Maligaon
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N.F. RAILWAY

No. Ii/41/CL (E)/Pt-11 Office of the

Gencral Manager (Personnel)
Maligaon, Dtd. 8.9.2000

To:
DRM/LMG and alhers.
Sub: Regularisation and screening of Casual Labour borne on Live/Suppl. Live
Casual Labour Register.
Attention is invited to the instruction contained to Railway Board’s letter
circulated under GM(P)’s No.Reut/628, E/57/0/Pt.IX (C) dud. 4.12.98. On the above

subject and it is clarified that screening of Ex-Casual Labour borne in Liv/Suppl. Live

Casual Labour Register against the vacancies of various department would not be a

matier of course and automatic. Instructions stipulated therein should be followed strictly

before screening test is held.

In addition to all such instructions issued Iocall)} from GM(P) LMG and in

addition to the existing system ol check. the following system has been evolved which

.should be adhered to positively.

(a)

(b)

(©)

At the time of screening, concerned divisions should nominate one
Office of P/Branch of at least Asstt. Scale alongwith the list of Casual
labourers of the Divisions to verify it verification both the Officers
should be prepare a confirmed list of the Casual Labourers of the
Divn. and it should be signed by both of them. This verified list should
be considered for further proceeding of screening.

Whenever there is a correspondence from any of the executives
conveying fresh inclusion of names in the list of Ex-Casual Labour,
name should be immediately verified from the concerned executives,
before it is given cognizance by the P/Branch of the concerned Divin.
In this regard it is also stated that whenever there is any
recommendations from the executive conveying fresh inclusion of
name in the list of Casual Labour, it must be ensured that this has the
personnel approval of the GM (according to current instructions).
Whenever fresh appointees report to any of the fields units alongwith
the appointment letter. it must be verified and cross-checked by the

controlling officers of the field unit with the authority, who issued the
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appointment letter. regarding genuineness of the letter and candidate

so appointed before induction.

All' concerned are requested to have a thorough review of all the
candidates (Ex-Casual Labourcr) who are under consideration for screening/appointment

presently, before they are actually absorbed in Group ‘1)’ category.

In addition to above, further efforts may be made to do away laguna, if

any, in the system of screening/appointment of Ex-Casual Labourers to avoid fraudulent

appointment.
Sd/-
Dy. CPO/HQ/Maligaon,
For General Manager (B),
N.I'. Rly, Maligaon.
No.E/Rectt/208/0/Pt. VII Lumding, dtd. 15.09.2000.

Copy forwarded for information and necessary action to:-

1) Sr. DFO, DPO, APOs. APO/GHY, AM/BFB, All Ms.
2) All Cadre sec. Incharges.
3) E/Rectt.

Sd/-
For Divl. Rly. Manager (P),
N. F. Rly, Lumding.
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NORTH FAST FRONTIER RAHLLWAY

NO:RECT-914 OI'FICE OF THE
NO.E/S7/0 P.XIC) GENERAL MANAGER(P)

GUWALATI-11.
Dated : 15.03.2001.
To:

GM/MIG, GM(CON)/MLG and AGM/MLG,

All PH&Ds, All DRMs and ADRMs. DAOs,

WAO/NDQ. D&WS, Dy. CME/NDO. D& WS,

All Area Manager, All Sr. DRGs and DPOs,

All Sr. DME(D), DEN/D&RT, MIG,

WM(EWS)/DNGN. All AENs, OSI/RNY.

Sr. AM/GHY & NIP.

The GS/NFREU/NFRMUJ, AISCTREA & NEROBCEA/MIG.

Sub: Absorption in the Railways of Ex-Casual Labour borne "as the

live/supplementary Live Casual labour registers.

A copy of Rly. Bd’s letter No . E(NG)I-99/CL/19 dt. 20.2.2001 (RBE
No.42/2001) on the above subject is forwarded for information and necessary action.
Bd’s earlicr letter dt. 9.10.90. +.12.90 and 5.7.91 and dated 1.6.99 as referred to in their

prescnt letter were circulated as under:-

Rly. Bd’s No. and date GM(PYMLG’s No. and date

I |E(NG)I-95/BMI/1 dt. 1.6.99 RECT-884/E/57/0 Pt.XI1(C) dt.4.12.90
E(NG)I/90/CL/32 dt.4.10.90

2 E(NG)IT-90/RR-1/107 dt.4.10.90 RECT-893/1:/227/144 P.X(C) dt.21.03.91

3 E(NG)II/91/CL/71 dt 25.7.91 RECT-310/1:/227/144 P.X(C) dt.21.03.91
4 E(NGII/9T/MR-1/21 dt.16.9.91 | Kept in CPO’s confd.Sco.Not circulated to
all concerned
5 E(NG)I-95/RM-1/1 dt.1.6.99 RECT-091/1:/227/144 P X(C) dt.8.6.99
Sd/ illegible
14.03.01

for General Manager (P) MIG
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Sub: Absorption in the Railways of ex-Casual Labour borne on the

live/Supplementary live casual labour registers.

In terms of the instructions contained in  Board’s letter
No.E(NG)I/98/CL/32, dated 9.10.98. the ex-casual labour borne on live casual labour
registers, will first be considered for absorption on the Railways strictly as per their turn

according to seniority based on the total number of days put in by them as casual labour.

Thereafter, the ex-casual labour horne on supplementary live casual labour register will

be considered in accordance with the number of days put in by them prior to 1.1.81, those
falling in this category being placed enbloc below any cx-casual labour who may have
rendered service on re-engagement after 1.1.81, and his name is, therefore, borne on live

casual labour register. .

2. [n terms of the instructions contained in Board’s letter No.E(NG)H-98/RR—1/ 107
dated 4.12.98, minimum educational qualification for direct recruitment to Group ‘D’

posts in scale Rs.2610-3500 has been laid down as Class-VI11I passed. Further in terms of

- Ministry of Railway’s letter No.l{(NG)I1/91/CL/71 dated 25.7.91, age relaxation to the

extent of service put in as casual labour/substitute, subject to upper age limit of 40 years
in the case of general candidates and 45 years in the case of SC/ST candidates not being
excceded, may also be granted in the case of casual labour substitutes for recruitment
against group ‘C’ and ‘D’ posts. 'The OBC candidates will also get age relaxation, upto
the upper age limit of 43 years. as has been granted to thé serving OBC Railway

employees vide Board’s letter No . {(NG)-95/FMI/1 dt.1.6.99.

3. Both the Federations have been requesting for relaxation of the minimum
educational qualification and age in the case cx-casual labour borne on the
Live/Supplementary Live Casual labour Registers.- while considering them for

absorption against group ‘D’ vacancies.

4. After considering the views of both the recognized Federations, the Board have
now decided that, for filling up 60% of the open market recruitment vacancies for each
recruitment in the category of Gangmen, scale Rs.2610-3500, in the Civil Engineering
Department, the minimum educational qualification of Class VIII passéd need not be
insisted upon while considering the ex-casual labour on live/supplementary live casual
fabour registers. The ‘remaining 40% of open market recruitment vacancies in the
category of gangmen, in Civil Enginecring Department will be filled in through direct
recruitment from open market. in which ex-casual labour, who are lower in the seniority

position (baséd on the total number of days of casual service put in) in the

.. ..
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live/supplementary live registers. but poéscs:ss minimum qualification of class VIII pass,
can also apply. For all the other departments, only those ex-casual labour borne on
live/supplementary live casual labour registers, who f{ulfill the minimum educational
qualification of class-VIII pass would be considered for direct appointment against group
‘1)” vacancies.
\

5. Board’s approval will how.ver, be continued to be required for resorting to direct
recruitment for filling up all Group “I)* vacancies on 'Rd.ilways, either by absorption of
ex-casual labour borne on live/supplementary live casual labour registers or by doing
fresh recruitment from open market. This is in line with the existing practice of taking
Board’s approval for such open murket recruitments for filling up vacancies in Group ‘D’
in accordance with the instructions contained in Board’s letter No.E(NG)II/91/RR-1/21
dated 16.9.91, wherein all Group ‘D’ recruitment on the Railways, from open market, had

been stopped.

6. As far as age limit is concerned, it has been decided that the instructions
contained in Board’s letter No.E(NG)1/91/CL/71 dated 25.7.91 would continue to be
applicable as before in the case of general, SC and ST candidates. In the case of OBC
candidates however, the age relaxation to ex-casual labour will be available upto the

upper age limit of 43 years.
Please acknowledge receipl.

Sd/-

23/2/2001
(Deika Chhikara)
Dircctor Establishment (N)
Railway Board.
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(TYPED COPY)

ANNEXURE-

To | Date: 10.05.1989

PWI/BORPATHAR

Respected Sir,
I like to inform you that 1 had worked under yoﬁr kind control from 15-5-1986 to
16-10-86 and 12-3-1987 to 24-8-1987. So | hope that you will be kind enough to take me

on job, as I am involved of a family. So you will grant me my request as your kind

~

consideration.

D/A
One Xerox copy of Service Book.
Yours faithfully
Sd/- Illegible

. ' Ajit Mukherjee

Received

Sd/-lllegible

Payment Works Inspector
N.F. Rly. Barpathar

10-5-1989.
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[N
i .
7 Suku Ram P. R, ICW/FCw/ 10.8.83 17.10.90 1031
Kalita. Kalita, IMG
8 IDiiip B. Saikia ] =ugso 28.5.83 '17.10730 | TI3%
Saikia. .
9 Suren Ch.  [H. ¢ ~do- - 29.5.83 7 [17710.50 | 1T
Talukdar, Talukdar
S P e —
10 Gunesgwar N.C.Dasn -do- . 5.6.03 16.10.90 1124
Das,
11 Devakanta - G.K.Das -do- : 10.6.63 16.10.90 {1119~
Dasz. .
12 I'Bonsidhar K.R.Phukan - | —gg= | LAY I I E IS TT N T S
Phukan, ‘ b
i
12 les . T We s BRESI 21.1.62 |9.17 82— 31.7.05 | To3i
Sarania ﬁ SHTT.
{s/C). g
14 [ Jogen cnn Danda Ram[, ICR/FSR] 25584 T8 16 55 1005
Deka. Deka, ’ IMG
't
15 [Swapan X B.P. Day.|ii | ~do- 12.5.0¢  [17710.%0 595
Doy (No.3) gﬁ
16 | Gopal 5.C. ~do- 26.5.83 16.10.90 | 997
Acharjee. Acharijee
17 [ Dhira) [ ahesmaie —do- N N T ST T g
Kumar. Kumar,
18 | Chandra %r, Sukumar PRI/NOG 28.5,60 15,1077 AaTdTRTT 91T
Sarkar, .| Barkar _ _
19 | Guan Mohan B.B.Mondal I0W/FCR/ - 27.6.75 20.10.91 {861
Mandal. : MG




m\gz —

(2)
1 2 3 4 5 6 7 ¢]
20 Gopal Ch. K.C.Dutta Iow/rcwy/ 22.5.85 18.10.90 | 837
Datta. ' MG
2l | Swapan Kr. M.K.Dey -do~ 17.8.78 20.10.85 | 776
Dey. (No.1)
22 Golap Das Rupran XEN/CON/ 1.1.62 28.9.83 13.10.85 | 7175
L SHIT. ;
23 Kamal B. -do- 1.1.57 30.9.83 13.10.85 | 774
Khaklary
(5T)
24 | Dineswar P. Gogol 10W/1MG 9.8.05 17.10.90 | 760
Gogoli. :
25 Deban Daa Karman XEN/SBIT | 16.10.58 | 7.10.83 13.10.85 | 766
(sC)
26 | Ananda Dao Narayan -do- €276 (13716083 T iE i hE T 1617
21 | Udai Doimary | B, Daimary | -do- 1.7.56  117.10.83 |13.10.85 | 7%¢
(ST)
28 | Birendra P.R.Kalita IOW/FCW/ 13.7.8¢ 16.10.80 | 600
Kalita - MG
29 Durganath S.X.Phukan -do- 6.6.83 20.10.86 | 556
Phukan :
30 Ram Chandra Radhika XEN/CON/ | 3.4.64 12.5.82 31.10.83 | 538
CD
31 Naren Ch, Kalicharan HRI/NOG 12.7.37 | 2.6.981 15.10.82 | 500
Das Das
32 Blshnupada Monoranjan -do- 2.11.58 {2.6.81 15.10.82 | 500
Dan Dan
33 | Ranjit Kr. Rukmini Ch. | -do- 20.11.60 [ 2.6.01 15,10.827 |500
Dey Dey. ’ :
34 |siblal Makhan Lal | Iw/rQi/ 18.7.86 | 17.10.90 {474
Putatunda Putatunda LGM
35 Suren Phukan | G.C. Phukan | -do- 25.5.84 19.10.86 | 444
36 Bishnupada Mahim PRI/ B/ 24.10.81 31.3.83 443
Dey LMG
37 | Azimul Haque | B.B.Haque | XEH/CCHNY 1.1.89 . [ 6.2.03 25.0,04 7436
SBIT. ©18.10.84 |31.10.85
38 Uttam B.R.Bardhan | ICW/FCR/ | - 24.5.83 18.10.85 | 435
Bardhan IMG
39 Pratap Ch. S.C.Dap ~-do- 25.5.83 25.5.06 431
Dao .
40 Chenil Ram Kuhiram XEN/CON/ 25.6.62 4.10.84 13.10.05 404
Basumatary SBIT. -
(5T)
41 Suren Bora Nandeswar ~-do- 30.7.59 | 8.10.84 13.10.85 | 400




-~ 23

P (3)
tri 2 3 4 B B 6 T a ]
42 Hareswar Poguram -do- 17.10.63 11.10.84 31.10.85 396
Basumata:y
{3T)
43 Dipak Barua 3. Barua IOW/FCw/ 12.6.84 20.10,06 | 390
MG
44 | Parimal B.K. ~do~_ 14.6.01 [720.10.66 | 361"
Ncharjea. Acharijaes.
45 Ram Bahadur R.8.Vaujal ~do-~ 26.7.83 18.10.85 | 370
Vaujal,
46 Subhash Ch, Prafulla I0W/MBG, |1.1.83 1.1.77 15.5.83 362
Das. Kr, Daog
47 | Bhupen - i XEN/CON/ |30.9.62 | 2.11.87 30.9.85 |3337
Bhuyan, b SHIT ‘
418 Biren Barua Homdharit ~do- 20.7.63 2.11.91 30.9.85 333
19 | Prabnam Ghana ~do- 31.10.66 | 27771, 04 30.9.85 | 333
Bhuyan., Bhuyan : -
.
50 Bhogepwar Khageowar -do- 9.6.60 5.11.84 30.9.85 330
Bora
51 Mitin Sana Dhirendra ~do- 5.11.62 | 6.11.84 30.9.085 3%
52 Dulal M.X.Mahanta -do- 31.12.59 14.11.84 |{30.9.85 322
Mahanta
53 | Siahiz Kro Kobinda XEN/CON/ 1317764 [ 14.11.64 | 30,955 321
Singh SHTT.
54 | Dobo Kani Rabiman ~do- 37.6.60 |10.10.84 |31.7.85 | 295
Rajkhowa. Rajkhowa
55 Puspa Kanta Puniram ~-do- 30.6.60 [10.10.084 31.7.85 295
Bora.
56 | Dimbosmar Rudra Kumar | —do- [1.3765 [10.10.64 | 3175z 17295
Hazarika. Hazarika,
. . -
57 Ranjan Xumar Biyaram; ~do- 31.5.62 [11.10.04 31.7.85 294
Bhuyan. :
58 At Gogol Chandra; -do- 1.4.60 12.10.84 31.7.05 295
59 Mintyananda Chandrajit ~do- 31.5.65 |19.10.84 31.7.85 260
Bavyan. :
60 Prafulla Sewram.l XEN/CON/ 8.1.61 20.10.8¢ 31.7.85 205
Kalita, SOTIT.
61 Swapan Kr, Ananta Kr. XEN/C/CD | 16.5.59 10.7.81 5.4.82 272
Das. Das.
62 Oiren Das Phanidhar XEN/C/ 26.5,.64 4.10.84 31.8.85 272
{SC) SHTT. 1.5.85 31.7.85
63 | Waren Doral Sonaram. “do- 1.4.55 311,87 |317.65 371
Ix. /
64 Pushoa Padma ~do- 1.2.63 4.11.84 [ 31.7.8% 2770
Barthakur,




(4)
1 2 3 4 g é Y] 8
65 Mahendra Bhadram -do- 1.1.61 5.11.84 31.7.85 269
Bora
66 Pradip Bora Niron Ch, ~-do- 28.8.63 |5.11.94 31.7.85 269
Bora.
67 Tarun Bora Priyaram ~-do- 1.3.64 5.11.04 31.7.85 269
68 Uttam Das Tikhar -do- 16.11.61 5.11.84 31.7.85 269
{SC)
69 Bhudneswar Dimbeswar ~do- 1.4,65 5.11.84 31.7.85 269
Bora ‘ .
10 | Naba Xrishna Lilaram ~do- 3.3.57 5.11.84 31.7.85 269
Manta T
71 Nakul Ch. Tarun Ch. -do- 7.3.61 19.1.84 13.10.006 260
Dasa. Daa. s »
72 Miess. Jinu Dimbesnwar -do~ 1.4.65 9.10.84 31.3.85 267
Bora 1.6.84 31.7.85
73 Kaliram Khomen ~-do- 9.3.60 14.11.04 31.7.05 260
Bhuyan
14 Manik 3. Bazarika -do- 31.7.66 | 14.11.84 | 31.7.85 260
Bazarika
75 Bidhan Gita ~-do- 21.3.62 16.11.84 31.7.85 257
Rajkhowa Bazarika
76 | Manik Aghono -do~ 31.12.38 19.10.8}6’1 31.3.85 255
| Saikia 1.5.85 31.7.85
77 | Sachindra S.N.Sarma 10W/ FCA) 26.5.01 | 20.10.06 | 255
K nath Sarma MG X
78 Naljan Rava Pathuram XEN/C-J/ | 30.9.61 | 26.10.84 1.7.06 248
MLG.
79 Ajit Khargesﬁar YEN/SHTT | 1.1.60 26.11.84 | 31.7.85% 248
Hazarika ;
80 Iswarwar Bhogeswar ~-do- 5.6.65 26.11.84 | 31.7.85 249
Bcra '
R Pradip Daijalal XEN/CON | 13.1.59 28.11.04 | 31.7.05 | 245
Kr.Singh ‘ G3/MLG.
(OBC)
82 | Noren Bora. |HMahendra KEN/CON/ | 4.2:62 2.11.84 [31.3.065 | 242
IIT. SBIT. 1.5.85 31.7.85
83 Pradip Kamal Kt. -do- 6.2.63 2.11.84 31.8.85 241
Salkia ‘ 2.5.85 31.7.85
84 KXrishna Kr. Jatindra XEN/CON/ 19.10.61 | 5,11.84 1.7.85 239
Singh CI/MLG.
85 Samiran Ch. Satish Ch. AZN/COM/ 113.1.58 | 5.11.84 | 30.6.95 236
Roy {3C) Roy. CI/MLG.
86 Mani Ram Matilal IGR/MLG. 16.1.55 16.1.77 24.6.?3 231
» | Panika. Panika.
_

RAPE



Wﬁu B P T T —— -
ll//:‘
(5)
2 3 4 5 6 7 8
Monoj Rava Metor XEN/CON/ | 14.1.60 |[12.11.84 | 1.7.05 232
{ST) GJI/MLG.
88 Sankar B.C.Dobnath -do-~ 27.12.63 |12.11.84 1.7.85 232
Debnath
89 Ratul Ch. Sukendar ~jo- 3.1.62 30.11.0n4 17.7.85 230
Doy
90 | Tarini Das Lakhiram 1< do- | 30.7.61 | 1.12784 11785 1229
(sC) . .
91 Habesh Rava Fratap Rava -do-~ 24.3.55 117.11.84 1.7.05 221
{ST) ‘
92 Md. Fatzur Jaftar ALL. ~do- R EEI TR VS DI TR I D B T R T
Rahman. e
93 DLLIp Rathepswar ~do- 478764 [ 1. 1204 LT IR
Chowdhury
94 Ail Ch. Das | Upendra EHL/H/ 26.6.55 [27.9.0L | 26.4.92 | 7212
MG
85 Ratan Kr. Gunandra FRT/BXP 16.3.58 27.7.63 M§6.2.84 209
Doy
96 Shantoo Upondra FWI/ TR 4.3.54 25.6.71 165.7.81 208
Malakar Malakar.
87 Purnxdac T(Juarningh “do- 4.10.57 [ 25.6.71 15.7.01 208
Panica Das Panica
I 98 | Kamala Kt. |- X2M/CON/ [1.12.62 | 16.1.85 | 31.7.85 |19
j Saikia SHTT.
B 99 Hareswar Das | Ananda Ram | ~do- 1 8.4.62 "|'i8.8 g5~ 2177881195
100 | Prabin Dem Kt. ~do- 241760 | 5.11.84 1375085 190
- Barkakati Barkakati |
101 | Lakheswar Bhumidhar | -do- 31.7.62 [1.12.85 [31.7.85 | 182
- Nath .
] .
102 | Dvifendra | Wanin ©hl T vanzoon T AU ETEY b ey Yo 5T LAl
Mohan Dalka Deka. CD
1 103 | Ainil Seal it.C. Saal. I/ FCi/ 13.7.06 16.10.80 | 101
G
1 104 | Vhimal P.iUpadhya | XEN/CON/ [ 1.1.57 | 9.10.84 TI31TIRS I
Upadhya SRIT.
Y 105 | 5.5, 3. I¥E/cony 12712780 |5 185 30.6.05 | 170
' Purkayastha Purkavaaztha | G-I.
1% 106 | Parean cn. Jatindra Tdo- T [31.4.60 971765 177,05 174
. Kumar, Kurar,
13, 107 | Takhinarayan |Handi Ram | AEM/Coa7 | 253102 Vo0 e I a1rsn 1
! Bora. Bora SHEIT.
i
13 108 | BLiren Ch. Pratan Dis | XE@M/C00/ | 1.1.€3 | 9.1.85 | 30.6.85 | 113
i Das CSs
' 109 | Niliani Bora | Hangmachar KEH/COM/ |29.9.59 | 1L.J0.04 |31.3. 06 1712
Bora SHOTT L




(6)

2 \[\3\T—\T-M
-Q‘___h... »-—\.-._...\—.... _‘.\-*——-‘__‘_ —%s.‘\
110 Padma Kt, Sibeswar ~do-
Sarma. Sarma,
ARt |
Khargoswar Anth Barman XEN/CON/
Barman, Cp
112 | Jogesh cno Sandi Ram XEN/CON/ | 31,666 11.1.85 7 |'T.776% NSV
Dag Das, GJ.
1137 Bashen Ch. Lohit ““do- 130960 W.aes 130TE R 1777
Thakuri,, Thakuria,
114 “ggFﬁim Nath "kriahna ’ ~-do- 1 13.T—T€5~—11.1‘85 .357‘—METM_MI7ETW~
Das, Das.
—NMMW “‘M'“-——-_.\—-—h—-——\ : - BT
116 Jiban Ch, Dhirond:a IOW/MBG. 25,4.51 25,4.69 15.8.43 170
Doy Ch. Dey.
116 |Ajit [ Monoram PWI/NOG [ 1.1.63 27 48T TITIo el 1700 7
Bhowmick, Bhowmick. :
. B \N"“—‘“\ o ———— ] . — e e
117 Dipak Ch. Gajen Das. XEN/CGONY/ 9.2.61 16.2.n5 31.7.85 166
Das. SHTT
L0 Hiven T 'm“‘““ﬁmaﬁr 21.0.53 I 2,65 CSLTTHE T ey
Kalita, Kalita. SRIT
———— Bt M\ 4 —r———— ] T e ————
19 Biswanath Tapasi Ran PRI/ROG 6.1.61 16.5,82 15.10.82 152
Chakraborty. Chakraborty
20 }(améaﬁﬁﬁgv‘a—_wwani Rava KEN)CONy 6.3.55 | 2.37%3 T e TR
{ST) SHIT.
21 | Jiban Lal Mohan FAL/LEG 6.11.58 19.5.83 16.10.83 151
Jutradhar,
22| Golap Ch. “Tularam XEN/Cony 3001180 15711087 BYY N 1517
MNath. Nath SHTT
—t T | R N
¢3 | Parimal N.Biswas ~do- 31.4.58 |5 11.84 31.3.85 147
Dlawan {5C) »
i Laxman-Thapa R.B.Thapa IOW/FCR/ 26.5.83—_035110.83-w337 o
IMG
'5 |Maya s.C. ~do- B N 21.5.83 7 20,1083 ] 147
Pagulate Pasulate
6 | Ram Ranjan S.R. [ =dss 1= "‘28.5".'6"“'5_0’.‘)‘6’.'?1'5’"""'176"“
Acharijee, Acharjee,
Chandra ¥atu |7 Taaay -do- 20.5.83 2001083 TR
Jadav '
8 | Rama Kr~ " BT XEN/CONy 3257 13,7755 VTS T g
Cha:asia’ Charasia, GJ
9 | Takhi Tags Owram Bora ZEN/CON/ 11,1163 DENTN T TATRETTT 3
Pora SHTT
—-—-ﬂ"’%—*""—-————m——- MMM “W '~7—'-~~v‘--—-‘0-—"~ - ey ey Y e Perere ..T.A"-I"N -
9 Bijoy 5.1, IOW/EﬁW/ 23,060,043 N.G. R4 136
Kifahne Majumdar IMG
Majumdao !
{ [Basanta N.K. Das Tdo< 6.3 [ 30710TET TS
Kanti Dasg J .
N\“ MM \N“M—‘* b—-‘—--—-—m.—-—‘ e e e
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L
Bhabpswar

Talukdar

L, Talquar B

LOR/FCh)

200686

1T 2 _ 3 4 5 . G 7 L8]
132 | Swapan Xr. Motilal Das PUHI/NQOG 1.1.60 .6.81 15.10.01 35
Das.
133 | Ananta B.B. Chetrl | ICW/FCW/ 17976.03 20.10.83 137
Behari IMG
Chetri
134 | ndhir Oag T T Bt e S — STV TR 1337
135 Surjamani | B Swain TP T — 25 2 R 107,85 I
Swain GJ
136 'T\B?IIH“““'TK’“WEBE TG TG T 16 50T 201078 iz
Gupta MG
13T | Rabi Malakar | B.K.Malaras ] —dio- 15T Ty 1727
138 | Upen Mahanta | Deba Kb AEN/CON/ | 3302760 | 36115 14857 138
Mahanta. SBETT

17.307867]

MG
140 | Ashis G.X. IO/ T U TIED T AT 15 5TRTTITS
Chakraborty Lhukzaborty JIG
131 Suxhendra Hire CIOW/NEG | Z1.2.58 2.8.77 15.0.83 [110
Daa Krishna Das
142 | Dipak Frasad | 1. Prasaq IGR/FCw/ I T N e e T 66 | 110
Lo
143 Bima) Rasak ST BAsAE T ST T T TR Raiin e 047
147 ] N.N.Deka T G T haa T e T T TR 20010086 T
EYEREI m3\J—x)T"}GHﬁ""—J’F‘ERTF'_ I N I T A BOUTETRR T g
Hag.
T Soprata i B I e e v 12706 200 88 I0T
Dol
e Z e e —— F o ——— ——
147 | samdhu R.B.Mahato Ll FCR/ L6, 7. 86 20.10.86 [ 98
Mahato ) THMG
S | ———— e, B [ B By SO e b
148 | Purna KL, Phatic Ch. J/LUN/ ld.1.05 1d4.4.05 91
Dora, Dora. JHII
149 [ Gopal onT “piﬁﬁx aw . [ TIoo T 319 60TV IR T T Y —
Barua Baru
_Igﬁ‘ Hara Kantg Kallcanm o - -'3ITTTEL -‘Iiif‘fgh_ ‘fJTZTﬂE —EI“W
Saikla

Salkia.

Sekh
Lahadus
Thapa,

151 Bala ¥rishna
Ihdpﬁ
152 | Swapan

Sarkar

Nani Gep al
Sarkar,

Majurdar

TET- Jatdncdra A T}-,waﬂ\“l—‘
! Mohan Daa,
154 Sambu Satish

FRL/BAP

EII/NCG | 1.1

i“?."i IRy T
{

N ty /]

N 83

155703
NETETE T

R

100
ST
[

A s
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1 2 3 4 5 6 7 8
155 | Xandra Mura Matha ~-do~ 16.1.42 [8.3.83 16.5,83 70
156 | Nanda Kurni Kadhura ~do- S.10.44 {8,3.,83 16.5.03 70

157 Monorajna Paynoe FRI/BXP 17.3.48 |8.3.83 16.5.83 70
Das
158 | Krishna Kant{ ~-do- 16.11.48 [ §.3.83 16.5.03 70
Choudhury.
15% | Potoo Phukan | Tahiram -do- 16.2.50 18.3.83 116.56.83 |70
160 [ Ramsbit Roy Dhanu Roy o | REN/CON/ 125.5.64 | 25.5.65 31.7.0% G0
: SHATT.
i
161 | Sarbananda B. . | 10M/FCR/ 8.6.83  |9.6.03 63
Rajbangshi Rajbanshi i | IMG
L L ‘
162 | Swapan Dey Girish Deyi;-:; I0W/MBG 21.8.82 15.10.82 | 66
P
163 | Lalit Ch. Laleo Ram : ;| | PIR/NOG 29.8.81 15.10.81 | 47
Barman. Barman.
164 |Mis. . - - 13.2.85 31038
Rahaman
165 | Ratnaesowar G. 1CH/FCR/ 11.6.03 25.7.03 45
Chowdhury. Chowdhury LHG
167 | satya rada Ramani I0V/MPG 1.10.59 |8.7.83 15.6.83 39
Dhar. : Mohan Dhar. : .
163 | Mahesh Ch, I.R.Das, IOW/FCr/ 14.6.83 4.7.83 21
Das. LG
5d/- Illegible,
25.3.99
for DRM(P)/ILMG.-
List of Retrenched skilled Casual Labour.
1 Bahadur R.¥. Patar. XEM/MI/ | 22.2.83 5.10.85 945
i Patar {ST) - | SHTP.
, 2 Mins. Lina Phatik ~do- 16.6.84 30.9.485 | 318
Mahanta Mahanta, ) —
3 Kamal Ch, P.R. Bora ~do- 14.3.83 10.7.85 EN/
Dora, - S B B
4 Suran Saikia [ T. Saikia -do- 1.10.83 5.10.05 164
5 Dipankar B. Goswami -do~ 8.10.84 30.9.85 356
Goswami
6 Pltimbar B. K. -do- 114.10.83 1| 30.9.85 344
L Goawami Gonwami .
! Sd/-Illsgible,
25.3.99

for DRM(P)/LMG.
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GUWAHATT pEney . L {;;{\ .
Origina) AppLLent o, Moa lan A0, e {1 

{ Al
Date or Order .

. /o ¢
, f
This e 2ls¢ Day of:mny, 2003, f
I3 R K
THE How'pL): MR JusTicit

D.N.CHOWDHURY, VICE CHALRMAN .

NOMINISTRAT v s

TR HON'BLH M S.K.HAJHA,
) IKant 4

MEMIZ R,
S5/0 Sy oy

Kuning- o
ulgd Chandra pag oo . U
2. sri Dilip Chandra pey -
S/0 Late Karuna

i SRR
v rF 2 SRy

A

g

s e,

Sankar Doy

Wit J. o 51y Hhabatogh Nehorjaa

P §/0 llary Mohan Acherjee .
‘5 - Baneswar Chakrabgrty :
" §/0 Manindia Chnkraborty -
3 e
% >+ L. Dppa Rao LT
% 570 i L. npam l.oo Lo
A% : '

e . . :

4% ' 6. 5Sri Sentu Adch:

.‘S/o Liala Satindrn K

Uy Adch :
L
5 7. Sri Rabiy Malakar, .
7 §/0 Manindra Malakar
%4 i -
1! ! Iy
iy 0. Sl Prom l,ag b -
e S/0 Late BabinipLal .
! ' AN ,
;7, 9. 9y Uabul Chandra Dey N
% S/0 Jatindra Ch. Doy '

. 1
Mishan Basfor
Rain PrasadiDa"for

3

Binal Dhatéach

arjce
Sudhd ¢

Kr.thttuchnrjco
i
tital vag |

L
Hrd Abhimnnyn g

L Sushil Kumar Dey
Uiy iy .. S70 sri Birend:a Kumar Dey
1. Sri laradhan Dey ,
S/0 Umesh Chandra Doy
15. s5ri tonalal Chqkraborﬁy .
S/0 Latoe Hishi las Chakraborty
, i
. L6, sy Bigwanatn fumar pey
P S/o Prasanna Kumar Doy
T |
17, sri vadan Das o
5/0 Navadeep Dasg AN ;
LR 5 Harayan Karg
e S/0 Taranj Kur i,
VY

19. srj Kartik Malakar

S/0 Late Jatindra Malakar

20, sri Pijush Kangj Deb
S/0 Late Prakash

2. sri Sajal Kantj
S/o Jatindra

Chandra Deb

Dey
Molian Dey. i

.

Contd./z

. CEBSTIFIED TO 3

. ) \ﬁ‘k”



Dulal .ulvu

. )
A __/*6‘_. L
V1T L

570 Late Jogonh o

Stk

5073 L’unc"\mx Pl an
S/0 Late Ak aran Pl

Sl oMaran Maxnmdmr , \
S/0 Prafulla Mazamday- _
120 54 Kartlk Gore

S/0 Dasarath Gore,

73. S Subhash Chandr

a Debnath
S/¢ Late Nirod ch.

bebnath &

74. sy Jiban Chandra

Sarkar
S5/0 Late

oachan Sarkar

75. sri Minash A1}
S/0 Rajib Ali

76. sri Minash A]J
5/0 Gobinda Dn

NLY the aj
of Haqaon,

resident of Lumding in the
Nssam,

Distirie

e s Dpplihcante .,
. g\
\ By ANdvocatoeg M

.S:l’),‘_'lmndu Dag, Mr.G.lathak,

T N Union of Indla’
//¢?C~'lyﬁ rﬁ chrosented by the SﬂcrcLary to the
N fjg“ ,oveanan of India in the
- epartment of Railways
0il Bhawan, Rais ina Road

GO ° ‘M»w Delhi. - 110 o01.
| J

‘¢;\ e e General hnnaqox (Personnel)
VAN 7 /’ / ,»LJNOLLH-I ANt Frontler Radlway

WA e g“Q’ Mallgaon, Guwahat; - 781 011,
N \ \'{/)‘)'r \

oo Lot Senlor Divisional Hall\ay Manager (p)
\\:;\-:.-.-‘;;4/

Lumding, Districe: Magaon :
Nsgam, < Renpodeogy o,
By M

dLSarma, Rad Ly slandbng coungey .

O R DK

The a[;)pli,r,:mll;] AR TG 3N number  who claimoed thal Lhey

' rendered nundor the respondents as  cosual  laboure-

t and weore subscqu;%tly retranched.  he AppTicants  Claimed
ol

i y Lhat l{aiJAvuy Uoanl introduced o eheme Lo absorption of

'_\L;////W such workers. ‘The policy was iotroduced Lo absonh Chio

casunl labourers who were discharged bheforo ToTL0980 whien
included opcen liie andg project lime casual

labourars, Theae

Conta. s
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apo]icantw'tlaimod

]
aloo Mmove(d tho authotity Lo

ard Clrrular

pLodeing Lho bono

ailway Bo R
But in . the

anplomon(u;y

Iive Hoerg i
Proparag by, the nutluw:ity the nape oL thn .npplic;nwts W
i
not includod. ACPOLdJHg Lo tho applicontn, Lhai: Casa way
! 1
]
not p)oporJy COﬂ”lerQd. e
. " -
2. The espondenty In the

Writton stdtomont
disputcd the
]

deni o
applicantg

andl
claim of the and Submj ¢t eq Lharn
‘thege applitants squittod "epreseoations
'staoe, therefore

at g bolatod.
the

authority did noy Consider iy fit to
3
entertain their rop the Written Statemen the

resenationo. In
reapondonts. 9ubm1ttcd that  (ne authority' Considereq Lhe
Cases of S those vwho fileg applications in
Lime apq

N
ime  or Canug) Workeoa:

PUrsuyany

[ .
ol
Feylstayag. sincor;tho

were
APplicantg did nho apply g L E ey
thei Case coulg dot he Connldaerag, ]
Jo We have hoard Hi.S . Dag, learneq Counsel for  he
appljcants and also Mr.S.Sarma, learnod ﬁtnndlnq GO L )
LhQ Radlwayy,
. e
ave giveoiour anxious consideration ‘
°SUe  rajiseq. -

Oon the matter, )
Lin thisg IPvlication Lequirag (ot /
! t
on Vorkileat e, ul e Yecords,
and circuostances of the Case, e are

ends of Justice w%;“\ be met; SIS }
\ :
1s issuced Lo the npplioants to EMBMit individual i
;epresontation" bofo:o Lhe Gcncrol Managor (p), L.Railway, i .
| Mnligaon,r Guwahatliél Accordlngly, the aPplicantg are ? 2;Yf
ﬁ'; ~directod to Subinj . §lndJVJdual EOUI’SCHLGLIOH”
g i aforesajqg

before Cha
authorlty

.Withi“ a
FeCeipt of

‘Period of one
the order. i1g

mon Lrom the

such applications are made, the
, : authority shal) Consider their casc g PO daw  ang [t
4 .o :
'appxopriato order. g is CxXpacteg that the authority shal
\- . e ———
o Con bel. /0
\
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N4 5 OFFICE OF THE
Wy ;L ? DY.CE/BR/UMLG ~,
‘\“?3 & & o
NOIBEW/261/1 Pt. 1| ; . Dated 3 .02.2005
To, , o
1. Md. Nurul Hoda *, 10.Sr Chamaru Rai (SC) . 19, Md. Ali Hussain h/
2. Sri Monda Kishore Rai 4 11 Md. Khalil - 20. Sri Jainu Mahalder
3. SriRazzak l| (SC) 4 12. Sn Bidur Pd. Singh 21. Rajak Np. | o
4. Sri Hiralal Yadav 4+ 13. Sri Dev Narayan Singh 22.Md. Salimuddin
5. Md. Usman Ali "“’“'*;L"‘M' Sri Kedar Pd. Sjpgh . . .. . 23. Jaharuddin .
©. Sri Gopal Chandra.Sah -.-.: “187Md"Azimuddin f . 24, Jalim Roy (SC)
7. Md. Neyazuddin #t 16. Md. Sohrab~ 25. Malabar Singh.
8. Md. Mustak Alam F17. Sri Sushil Sarma
9. Md. Mofizuddin I 18. Sri Satish Singh
-

Sub : Tempore‘;ry Appointment as Khalasi n scale of Rs. 2550-3200/-

b

RSRP for implementation of Hon'ble Supreme Court's order. S

.’v
¥ ENRUA L AL Aty
&
i :
In terms of GM (P)Y/MLG's letler number E/170/LC/2H
hereby appointed .as Khalasi in scalé of Rs, 2550-3200/-

to time and condition as applicable ﬁo temporary appoin

CICali2001 dated 09.11.2004, you are

tmentin Group ‘D’ service and posted under
SSE/BR/ILMG. e At :
This has approval of Competent A;uthority_ Ca .
£ 7z A
He has been certified Medica!ly ﬁtEin B/One. B(:
| R T J. Cha

(J. Cr ks
AXEN /BR/

Copy forwarded for information and r.

cessary action to -

1. FA & CAOMILG C
2. GM (PYMLG - For informatio;
/2001 dated 09.11.2004. !

SSEBRIAMG - He is advisel for absomlion of (he abov
¢ of Rs. 2550-3200/-.

o

please. This has reference to his lefter No. E/1 70ILCI2IHCICal

.~
s

e mentioned Ex. Casual Labour in
4. OS/EW

Group ‘D' post of Khalasi in sceﬂa{f
5. S/Copy for P/Case.

(J. Chakraborty)
AXEN IBR/HQIMLG

f:; [ f_’

)

E
[
E

A o oy

|
§

i
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:
H
{
3
4
¢
»
i
¥
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plus usual allowance as admissible for time -
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Date of Ol'j_l.l': |

« oL

W e e o

AL VIRN -

AMNERURE

FUNAL, GUWATIA'T] BBUNCEL.

s

. 4
THE HONBLE MR KV PRAHLADAN , ADMIN]

1.

0.

10.

11.

L5,

[N

Sri Kanti Kumjar Das
S/o Sei Tulsi Ghandra Das

Sri Dilip Chandra Nev
Slo Late Karuvg‘l a Sankar De

k
Sri Bhabatoslt Ach arjee
S/o Hari Mohdn Acharice

- i

Sri B:meswar%’;L,hak‘raborty

S/0 Manind :f:-t}i(lh;.t Kraborty
g

Sti [ Appa Rgu
S/o Sri L. Ram Loo

Sri Sankar Dok
S/0 Sei Shyam Sundar Lias

Sri Rabi Malakar
S/o Manindra Malakar
i

Sti Prem Lal ‘,
S/0 Late Babin Lal.

Sti Babul Chandra Dey
Sio Jatindra Cly, Dey

Sri Nishan Bastor
S/o Ram Prasad Bastor

Sri Biman Bhattach arjee

v

S/o Sudhir Kr..Bhal'.t.au:harjee |

Sri Nitai Das .
S/o Sri Abhimanya Das

Sti Sushil Kuniar Dev
5/0 Sri Birendry Kumar Dew

Sri Haradhan Deyv.
S/o Umesh CI]Tlclx'a Dey

Sri Manalal Chidkeaborty
S/o Nishi Lal Chakraborty

|
'
"

2004

his, the 121 Dav of May, 2005,

[~ . SIVARAJAN, VICT CHAJRNMAN,

STRATIVE MEMBE K.

POURERLCN b

b

ST AT,

P
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” L Ul'm‘\.\-an

3 Udlblllc\ Raod, New Delhi- 10 001.

The Gener al Manager (PelS(mnel)
North East Frontier- ‘Railway

Maligaon, anahah 781 001,

™ -_\-“‘M_" ——

(A

3. The Senior Dwnbmnal Railw:

ay Manager (P)
Lumding, Dlslmt Nagaon,

Assam, - Respundents.
V' .

By L\dVO( ate \/ls B.:Devi.
i

ORDER (ORAL

SIVARAJAN, 1.(V.C.) "

The applicants arejstated to he =x-Casual Lahours, worked in
| .

the Lum(hn{) Division nliN.F.Railway. Accarding Lo them, they hadl

worked for quite some tnne in the p

ast and thereafter they were

discharged. [t is stated that the Rallway Board has introduced g

Scheme for absorption of_.idischarge(l Ex-Casual Labours in 1987 but jt
was implemented unly mdQQU pPursuant.to Clrcuhls (Annexures B to
l) Itis the case of e 1|)|)Iu*anls Ehat though they had applied (o the

J‘
lﬁ(‘;l efit of the Scheme bufore the authorities,

f\j}n\bem fit of the Scheme. [t js stated th

al the Railway had Prepared a list:

S

PR " /‘ ' .

,.\,—, Lol 104 Ex-Casual \'Vorkc».rs- vide Annexure -0 and they were ahsarhed

' . y . ' ’ . . .

“”_,uln the Railway byt the applicants LCases ware not considered. 11 s
. -ﬁ-';

further | s red that 4% Fhe applicants thereafter

i
representalions thrnuqh Qle association <:».viclea,1c_ecl by L\nnv\uu»s G, I
and I, but there was ne 1e*spunw The applicants lheroatter hled O.A.
No.140 of 2002 before th_!fs Tribunal which was disposed of by order

dated 21.5.2003 (Annexnre K) with  directions. Pur“suant to  the

divections issyed by thi\ In))un'ﬂ

the applicants made individual

b .
representations before thiﬁe Divisional Railway Manager whicl were
b
disposed - of by order (lg}“-gcl 25.2.2004 (Annexure-N). [t ig stated
therein that the Railway B}

i ald vide their lelter No. E(NG) JI- "b/(‘l_ﬂ
i

dated 4.3.19g7 gave ,(:han"

‘,,,e:; to the disc:harged (

-asual Labourers (o

| venm e d

they were not given the
l’ . ;
('.)

-

submittecd
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intained by the Railways and also o)

'- . 52
upp\“munlcu’y Hve casual

1"I)l“b"nt3‘\ul ragistaring theit n:mw; in¢

slabauy “g@.\iswl‘ an or hefore 3..3.1987 giving the detailed particulars

such 1§ I R T
as date of birth, date of engagement, educational qualilication,

i,
’(’_’-'-" P KT P O P “y »’»'.f'- s
\ lwna\gﬁmxk of identitication with adequate documentary proof in

this reguyd along with @ p\'.testcz(l copy ol the Casual Lahour card and:
-~ 7 5 . - ere .

any other proof of having worked as Casual Labour for verilication of
the gurievances of the claim for consideration of regular absorption in

due course and that the applicant did not do sa to vegister their

hames at that time. (¢ is further stated that at this distance of time it
is quite an impossible task to verily the genuinencss of their claim. In
the circumstances their claim coukl not be maintained as per rules

and law. Thus itis clear from the impugned arder that the case of the
et~ applicants on merits could not he considered duc Lo difficulty in

&(\ geing the old records maintune on the -
2%

(rrdun(\ that the

I
tl')"e,m at the earliestie.in L1987

'r.«\:m'nit‘:zmts did not avail the apportu nity alfocded to

ant submits that the

o . .
T Mr. S. Das, learned counsel Lor the applice
applicants did not get sufficient apportunity and that only a short

period is given to furnish the details ‘and that the respondents in
similar circumstances had considered the case of similarly situated
persons and gave appointment pursuant to the directions issued by

the Calcutta Bench of the Tribunal. He has p!

aced before us a copy of

the ovder of the Calcutta Bench of the Tribunal dated-? 8.2000 and an
order passed absorbing 29 Tx-Casual Workers as Khplasi on 1322005
ed thut similar treatment ought to have been

anc accor dmg\y submite

meted out to the applicants el
3. Ms. 1. Devi, tearned counsel appeaving oh behallf of Mr. S.
- Sarma, \calned ‘counsel tor the Railways, on the othe

Iy,

- Fumem

eor hand, sub mivs
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ML e SeTie g vy mplenrenied g gy wsell by way ol inviting the

details  of Ex-Casual Labours by issuing  circular and  thal: the
applicants, it they had q case, aught to have Furnished the requisite
details o enable the respondents to consider their case

has not heen (lnne Cuuns 2] further submits that at this distant time it

is not possible to verity the correctness of the details, if any, turnished

by the applicants. In aother words, her submission is that their clajm IS

highly belated.

4, We have considered the

L

in the submission of Ms. B. De

rival submissions. We find some merit

evi, learned counsel representing

Mr.S.Sarma, learned counsel for the rcspondmns. Respondents have

rejected the claim al the

rapplicants on e technical grounds Hhal the

applicants did o ;-lpply n time ie. g 187 tsell and there iy
cifticulty iy veriving the correctness of the delails turnished by the

~Abplicants ar this distance of time. h e hormal course (his

’ap\p icaticn should have heej rejected on
O

(lelay) and for the reasong stated by the respondents. However, since

-Um /d])])ll(anlb have placed betore us

a copy of the ordep dated
r'

~32.2005 giving appointment to 25 Ex-Cdéual'Labours pursuant to the

divection issyed by the Calcutta Bench of the Tribunal, 1 direct tha

applicants to make fresh individual representations with all the details

required to he furnished ang mentioned in the impugned order along
with copies of the order of the Tribunal dated 2 8. 10()0 and order

dated 3.2.2005 issued by | the Railway  hefore the  competent
- , i
respondent within

a period of six weuks [rom today. If suel individual

tepresentations are filed wah necessary delails and the copies of the

orders as dlu.cted are reu:l\od the same must bhe duly considored

with re

Y/

ference to the Scheme and appropriate orders he passed

ls

also, which )

the ground of nordinate:

e
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within o

those persons were alw
requwecl
Railway Board and : they Imu filed O.a. afte
of the appllcants ' celtmrﬂy the appm ants, if

lequncment of the Sc heme are

. . t . .
representations to be filed by the applicants as dir
. i

3.2.200F was passe

This will be bome in mind W

A

Deriod  of

details in

lQH/

i
P
p!
i
i
1
1
3
1

!hwu? months thereattor, [

iR

odin: fhu cas: of s

ARl

1

4
3

l x-Casual Workers

pursuant
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the orders dated

ko the circular issued by the

Clong lapse as in the casa
they do satisly -the

also entitled to the same treatment,

hile passing the order disposing of the

ected herein abova,

along with their

H. The QAL s disposed as above,
. ’ .
5. Applicants will praduce copy of this order
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Datc of Ox dor Thxea the 23rd day of October 2008. RN
Vi ‘, ’, . Lo . S ; )‘.. - R
Eor Tha Hon’ble Sri K..\’; Sachidanandan, Vice-Chairman. ) _ b
' Sri Shyamal Pomk Sy N
- Guwahati, I\amrup, /L\,sa U, o i
Sri Swnpan Chanda 1 ' '

Lumding, Karbl Ang!ong, Assam, ,
» i ‘\ 'v
. T
Sri Subir Bhomik S TR ,
~Lumdmg, Rarbt Anglonu, Assain, i
Sri Mn]nr Bhowmnk - . . . L
Lumdlng,xkarbx Anglong,kAss;u.n e o : .
Sri Iapnq B}mttachamec 5 LT
Lumding, Karbi Anglong}g;\ss;‘nn R
IRRER RS i o : ‘ .
Sri Nekul Mazumdar - ; ‘
um«almu z(amrup Abb(’{_ Ve : ‘
Sri bnnow Bahadur I B s
...umdm (}\arbt Anglong, Assun ; :
Sri Sita-Nath thtmdm" o "1 ) -
I mnqu }\ar!)x Anglung,f”\_ssat.x_; " )
.,‘! .",__.‘7 ". : B
s Rri ”'\ swafit (7'10“ i
..uzm!.n. ,‘knm \m mn 3 ‘
K 1 . 'i A e
. [ i}? - .
Sefp NN l C, l).)\ T .
me.mg,:Karbx Ang.ung,“s FUDHIR .
K .. ol ' |
! Sri Rokhal Ch. Das - l&' .
' T !ﬁ ) N 7
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L
o A1 Sn ﬁ)lpanl\m‘ Paul
OYE Lumding., Karbi Anglong, Assain.
" RUERGEN
Sri Sourablh Roy
0 Lumding, Karbi Anglong, Assan.
. VT
) By'/\dvozcnl:u.f: ' 'I,f\’llb R.S. Chowdhury, M Sumun Shyvam and Mre Gaulam
Al - IRuhul Advocates.
S E - Versus -
" 1. The Unioﬁ of India, ,
:'."..-'f Represemted by the Secretary to the _
B Governmot ol Indiu !
o Ministry of:Railwnys
o Rail thwu v, New Delhi,
e‘ 2. Gonoral MLinago (P),
A N.E. Ratlwady, e
e Muhguon (,uwuhuti ~11.
© 3. Divis Honal lmilwny Manager (P),
= N.FF. Raiiwdy,
A Luniding.
3...31.' 4. Rf.‘lil‘\-\’i‘ly‘1.{("';1"1‘“il'm(.‘llC Board, Guwahali
" Reprosenbid by its Chairman
,'\' S(a\l_i})n' l{m{g(!, Guwahati = 7851 001,
o R &
3y Advoenta s g Des L. Savkar, Baibway Standing Counsel,
o e
- ORDI* 1 ((m/\_l
E /, SA(:HI{)AMNDW (V.C.)
'l'lni"/\pplir;-mI'; contended thal they were Casual Labours, who were
dis-engaged prige to 01011981 a4 per the policy decision of the Railways

.

and they would

rogulnr . .\II) .

‘o"‘ 3 o N ‘ "
o concernicdauthpritics were directed to prepare and maintain Live Register
L o
and  Supplemdtary Register indicating the namug of
tt R C
: _3_.
] \ Lo
. X Poe e
A EN
J;
3
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G .
e posts, In terms ol the soid policy deeision, Lhe

. Applicanth.

Hespondents

'E‘Iw cngaged trom thune o time subject Lo availability ol
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the Casual
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) The General Manger (P)

9 N.F. Railway '

: Maligaon

|

Sir, i

ANNEXURE__

Date : £:12-2006

J w&«
%\

Sub A,bpcal for Re-cngagement

L

k]

period 16-05-78 0 15-10-

With duc respect and humble submission, 1
few lines for favour of your kind consideration and favourable orders please.
4

beg to submit the following

5. That Sir, [ had bicen working as casual labour under PWI/Barpather duning the
1978 and 16-05-79 to 15-10-79 successfully and in

support of my claim, I am enclosing photocopy of the “Record of service as

casual labour”, *

duties nor 1 have been given
Administration.

!
i

7. That Sir, duringf the long ped

That Sir, after l?xc aforesaid period, I have ncither been called for again to

army opportunity to perform dutics towards the

od, [ approached the Administration time and

gain, but Sir, my¥1 praycr for re-engagement has not given any cognigence.

That Sir, 1 am_i

yassing my days almost in starvation along with my children
due to long disengagement from Railway Service.

In view (";f the above, Your Honour is requested kindly to ammange my
Re-engagement in Railway Administration by the carlicst, so that 1 may arrange bread

{ .
DA - Photocopy of Record of
scrvice as Casual Labour,

/7y z\d\\

Py 7 ;; ;)A

. S \\‘
&

; ) %
s 41 (@]
. Y /':IJ }
! L “; LSRG E
1 ..

i
1

Po Tt ey . .
' oy 3
) -

. )
\»\*;i&jm{\g/yy;(/fopy to DRM(P), N.F:*Railway, Lum

please. He is requested to arrange my carly Re-engagement please

f
1;
i

! ot

Address for Communication

Clo Ajit Mukherjee *

Near Rly Qr. No. 107/B, {75 ¢ Cels
P.O. Pandu b

Guwahati - 781012

|38

for my children and lhicrcby save them from the starvation and for the act of your
kindness, 1 shall remain ever grateful to Your Honour, Sir

Yours faithfully,

T Scern esteyn th %wﬁﬁ.
' (Samaresh Chandra Duta)
Dis-cngaged Casual Labour
Under PW{/Bampather

ding for kind information and necessary action

Yours faithfully,

4

5

7N E LM - D:)-(_,L_l‘/{ T
(Samaresh Chandra Duta)

Disengaged Casual Labour
Under PW/Barpather

~y

s g &
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| // ,\/i To ' Al 2- Date : & -12-2606 L
YR The General Manger (P)
/ » N.F. Railway
{ Maligaon
t Sir, li

; Sub: }é\pgeal for Re-engagement

With due respect and humble submission, 1 beg to submit the following

: few lines for favour of your kind consideration znd favourable orders please.

| b

5. That Sir, [ had been working as casual labour under PW /Badarpur during the
period 16-05-1980 to 16.10.1980 successfully and in support’ of my claim, 1
am enclosing fbhotocopy of the “Record of service as casual labour”.

6. That Sir, aﬁé; the aforesaid period, I have neither been called for again to

duties nor I have been given any opportunity to perform duties towards the
Administration.

That Sir, durihg the long period, 1 approached the Administration time and
gain, but Sir, my prayer for re-engagement has not given any cognigence,

That Sir, 1 amy passing my days almost in starvation along with my children
due to long disengagement from Railway Service.
N
n vie\"il of the above, Your Houour is requested kindly to arrange my
Re-engagement in Rajlway Administration by the earliest, so that I may arrange bread
for my children and ‘thereby save them from the starvation and for the act of your
kindness, [ shall Iemain ever grateful to Your Honour, Sir,

DA - Photocopy of Record of
service as Casua;l Labour.

if

‘ Yours faithfully,

L = handan Magrovden
f ( Chandan Mazumdar)
Disengaged Casual Labour

Under PWI/DMV

Copy to DRM(P), Nf‘ Railway, Lumding for kind information and nccessary action
plcase. He isi requested to arrange my carly Re-engagement plcasc

3
J

Yours faithfully,
Address for Communication - C‘/I'\O\V\CLA\V\ M"i@/\ A -
C/o Sri Bimal Dey, - ‘ ( Chandan Mazumdar)
House No. 56/57, R.K. Misson Road - Disengaged Casual Labour
By Lane No -3, P.O. Pandu Under PWIDMV
. Guwahati - 781012 : 62
i; ‘ !
\ e
-
\' "
B
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|

To ‘
The General Man
N.F. Railway .
Maligaon g

- ég _ Date: 8-12-2006

ger (P)

B

Sir, : %
Suby : Appeal for Re-engagement

Witli due respect and humble submission, 1 beg to submit the following
few lines for favour of your kind consideration and favourable orders please.

- . [berjpettan)
L. That Sir, I had been working as casual labour under PWI/Badarpucduring the
period 15.05.198 G 10 16-10-1986 and 12-03-198% (o 24-08-82 successfully

and i support of my claim, I am enclosing photocopy of the “Record of
service as casual labour”.

That Sir, after the aforesaid period, I have neither been called for again to
duties nor 1 have been given any opportunity to perform duties towards the
Administratjon.

4
. That Sir, during the long period, I approached the Administration time and
gain, but Si;, my prayer for re-engagement has not given any cognigence.

That Sir, | }ém passing my days almost in starvation along with my children
due to long disengagement from Railway Service.
{

In view of the above, Your Honour is requested kindly to amrange my
Re-engagement in Railway Administration by the earliest, so that [ may arrange bread
for my children and thereby save them from the starvation and for the act of your
kindness, 1 shall remain ever grateful to Your Honour, Sir,

)
DA - Photocopy of:Record of
service as Casual Labour.
2 . Yours faithfully, :
Ve § (Ajit Mukherjee)
R Y 7\ ‘ i Dis-engaged Casual Labour —
NI \W | } _ Under PW1/Badarpur OM,?,% wdhan
2N i ~Copy to DRM(P),iN.F. Railway, Lumding for kind information and nece action
S = i ssary
\%1’ D please. He is requested to arrange my early Re-engagement please
, ST i
g . Yours faithfully, \
0 = _
Address forg;o‘n?n.munication — Aji/p‘ /\/( U \<L’1 t’ﬂw
' B.B.C Colony ;} (Ai .
x i, (Ajit Mukherjee)
Near Rly Qr. No.1107/B .
P.O.Pandu ' Dis-engaged Casual Labous s

8101 PW . 2 oMy
Guwahati - 781012 Under PWI/Badarpur (L4

e ‘;
¥ @ b
)
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B K . To ' -— é 4- = Date: & -12-2006
B : The General Manger (P)

7 N.F. Railway
Maligaon

Sir,
Sub : Appeal for Re-engagement

With due respect and humble submission, 1 beg to submit the following
few lines for favour of your kind consideration and favourable orders please.

: g\ /con/An & n

1. That Sir, [ had been working as casual labour under during the
period 16-03-8] to 15-06-81, 16-09-81 to 15-12-81, 16.4.82 10 15-07-82, 15-

09-82 to 16-12-82 and 15-04-83 to 16-07-83 successfully and in support of my

claim, I am enclosing photocopy of the “Record of service as casual labour”.

That Sir, after the aforesaid period, I have neither been called for again to

duties nor 1 have been given any opportunity to perform duties towards the
Administration, -

That Sir, during the long period, 1 approached the Administration time and
gain, but Sir, my prayer for re-engagement has not given any cognigence.

That Sir, I am passing my days almost in starvation along with my children
due to long disengagement from Railway Service.

In view of the above, Your Honour is requested kindly to arrange my
Re-engagement in Railway Administration by the earliest, so that | may arrange bread

for my children and thereby save them from the starvation and for the act of your
kindness, 1 shall remain ever grateful to Your Honour, Sir,

DA - Photocopy of Recox% [
service as Casual[#a Q'w_\/)_.m

Yours faithfully,
£ ety
( Dipak Nath)

Disengaged Casual Labour
Under SI/ CON/BNGN

.'géon for kind information and necessary

0.55@92:" Copy to CSTE/CO)i I PVRe VAL
TN i action please. He is requested to arrange my early Re-engagement please
N Yours Gaithfully, r’} |
Address forg;ommg"nicaﬁon v A b’\’k /\{d\ L7 '
Clo Ajit Mukherjee ( Dipak Nath)
Near Rly Qr. No. 10%/B, ¢ Colgn : Disengaged Casual Labour
P.O. Pandu ' 47 Under SI/CON/BNGN

Guwahati - 781012 - 6?(

NE et bl B

e .



To : - 6 S— . Date: $-12-2006
The General Manger )

N.F. Railway \
Maligaon !

Sir, ;
Sub : Appeal for Re-engagement
K}

With duc respect and humble submission, 1 beg to submit the following
few lines for favour of your kind consideration and favourable orders please.

1. That Sir, [ had;bccn working as casual labour under PWE/Badarpur during the

period 04-05-1980 10 16-10-1980 and | 5-06-81 t0 25-10-8] successfully and in

support of my’claim, [ am enclosing photocopy of the “Record of service as
casual labour”

2. That Sir, after’ the aforesaid period, T have neither been called for
duties nor I have been given any oppor
Administration,

again to
tunity to perform duties towards the

. That Sir, during the long period, I approached the Administration time and
gain, but Sir, my prayer for re-engagement has not given any cognigence.

4. That Sir, I am passing my days almost in starvation along with my children
due to long disengagement from Railway Service.

In view of the above, Your Honour is requested kindly to arrange my
Re-engagement in Railway Administration by the carlicst, so that 1 may arrange bread
for my children and tjhereby save them from the starvation and for the act of your
kindness, 1 shal rema.ip ever grateful to Your Honour, Sir,

DA - Photocopy of Rciord of
service as C asuali Labour.

, Yours faithfully,
é} VAR hargay |
i ( Dipak Kumar Chakraborty)

3 Dis-engaged Casual Labour
i Under PWI/Badarpur

]

i .

Copy to DRM(P), Nl{ Railway, Lumding for kind information and necessary action
please. He is requested to arrange my carly Re-engagement please

1
#
A

: . Yours faithfully,
Address for Communication g Vﬂq\?ﬂ l’%?’@?
C/o Ajit Mukherjee ( Dipak K ]
4 § \ pak Kumar Chakraborty)
I;ICM Rly Qr. No. 1078, e a‘b"“\] Dis-engaged Casual Labour
P.O. Pandu : Under PWI/Badarpur
Guwahati - 781012 ‘

Q
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To - éé —  Date: §-12-2006

The General Manger (P)

N.F. Railway S

Maligaon

Sir, !

Sub : Appeal for Re-cngagement
1

;

J(‘ .
With duc respect and humble submission, 1 beg to submit the following
few lines for favour of your kind consideration and favourable orders please.

3

{
1. That Sir, 1 had been working as casual labour under PW UBarpather dudng the
~ period 15-05-82: 10 10.1082 successfully and in support of my claim, | am
enclosing photocopy of the “Record of service as casual labour™,
t
2. That Sir, after l{’xc aforesaid period. [ have neither been called for again to

duties nor I havg been given any opportunity to perform duties towards the
Admmistration. ! '

3. That Sir, dun'ng{lhe long period, I approached the Administration time and
gain, but Sir, my prayer for re-cngagement has not given any cognigence.
)
H
4. That Sir, 1 am passing my days almost in starvation along with my children
due to long disengagement from Railway Service,
[

[n view of the above, Your Honour is requested kindly to arrange my
Re-engagement in Railway Administration by the carl iest, so that 1 may arrange bread
for my children and thereby save them from the starvation and for the
kindness, I shall remain ever grateful to Your Honour, Sir,

{
DA - Photocopy of Record of
service as Casual Labour. .

act of your

Pegenrn, N .
Yours faithfully,
v P\a)\—()\“’\ >/
(Ratan Dey)
‘ Dis-engaged Casual Labour

Under PWI/Barpather

0 DRM(P), N.F, Railway, Lunding for kind information and necessary action
please. He is requested to amange my early Re-enpagement please

b Yours faithfully,
Address for Communication

Clo Ajit Mukherjee v OQ[L'%(PN\ 93)7

Near Rly Qr. No. 107/13 , P < G (o»\) (Ratan Dey) -
P.O. Pnnflu Disengaged Casual Labour
Guwabhati - 781012 : Under PWEBarpather

O c
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Mranis 3 ?mv’:%’*’ﬁv S R i R

AR To - é = pate: 9122006
, ) The General Manger (P)
«f /r N.F. Railway |
, Maligaon
Sir,

Sub Appeal for Re-engagement

‘ With aue respect and humble submission, I beg to submit the following
few lines for favour of your kind consideration and favourable orders please.

5. That Sir, [ had been working as casual labour under PWU/Badarpur during the
- period 16-05:1985 to 15.10.1985 successfully and in support of my claim, 1 -
am énclosing"‘photocopy of the “Record of service as casual labour”,

6. That Sir, after the aforesaid period, I have neither been called for again to

duties nor I have been given any opportunity to perform duties towards the
Administration

7. That Sir, during the long period, I approached the Administration time and
gain, but Sir, my prayer for re-engagement has not given any cognigence.

8. That Sir, I am passing my days almost in starvation along with my children
due to long disengagement from Railway Service.

In view of the above, Your Honour is requested kindly to arrange my
Re-engagement in Railway Administration by the earliest, so that I may amrange bread
for my children and thereby save them from the starvation and for the act of your
§ kindness, I shall remain ever grateful to Your Honour, Sir,

DA - Photocopy of Record of
service as Casual Labour.

Yours faithfully,

\/9,4?({_@@ ez 1B e /62/(7/
(Joydev Chandra Math) 99
Disengaged Casual Labour '
Under PW1/Baspathar

Copy to DRM(P), N.F. Railway, Lumding for kind information and necessary action
please. He is'requested to armange my early Re-cngagement please

Yours faithfuily, pg/kﬁ

’ G . M :
Address for Communication /W/ﬂ/&(; Cf—Atn ~ O('ﬂ // )
1

4 C/o Sri Bimal Dey, - | (Joydev Chandra Pggis) D
House No. 56/57; R.K. Misson Road 4 Disengaged Casual Labour / )
By Lane No -3, P.O. Pandu Under PWI/Barpather

Guwabhati - 781012 .

e e 1 .
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